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Separate pacing Is given to this Part in order that it may be ftled 

as a separate compilation. 

MINISTRY OF HOME AFFAIRS 
NOTIFICATION 

New Delhi, the 6th January 1971 
G.S.R. 43,—In exercise of the powers conferred by clause Cb) of section 2 of 

the State of Himachal Pradesh Act, 1970 (53 of 1970), the Central Government 
hereby appoints the 25th day of January, 1&71, as the appointed day for the 
purposes of that Act, 

[No. 10/49/70-SR,] 
M. G. PIMPUTKAB, Spl. Secy. 
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